IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYGERABAD BENC

1 AT HYDERABAD,

0.A.No. 177 Of 1995,

Batuween:

HQVQS- RED. : e .

and

| .
1. The Joimt Controller, Dafence
Accounts (Funds), Meerut Cantt. 25001,

U.P.

2. The Controller-General, Osfence Accounts,
West Bleck-5, |R.K.Puram, New Delhi 110 066.

3. Eha Sacretary, De/tt. of Pnnﬁions &
ensioners' Welfare, Union of India,
6th Floor, Nifvachan Sadan, Ashok Road,
New Delhi 110 001 .0 s e ‘

|

Counsal for Applicant:

Counssl for Respondents:

!

ORDER BY: | |

HON'BLE SHRI R. RANGARAJAN, MEMBER (R) -
! éh—
JUDGMENT.

f ’ |

|
|
|
|
|

The applicant joined in Wilitsry E

| | Wi
! Date: ${ “July, 1996

Reapqndéhts.

'$ri C.Suryanarana and S5r
Yogender Singh.

|
Sri V.Bhimanna, Standing
Counsel for respondents.
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|
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|

f
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ngineering

e, 1965.

Sarvice (MES fo& short) as Arcﬁitect in JUT
' |

He retired as Senior Archipacti(s.ﬁ) in Da%ambar, 1968.

! I
It is stated that he was making his contriéution to

4
1

his Genaeral Prqvidant Fund Accbunt (ti.l'-'.F.I

from 1966 onwards. The applﬁcant has enc}osad G.P.FL
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Statement of Accaunt for the year 1978-79 to 83-84

(Annexure A-1{a) to A-1(f) of the 0.A.). He has also

I
anclosed his GPF statement ef Account fer tﬁe year'B?-qB

!
|

I
and Per the year 88/89 as Annexures A-1(g) . end A=1(h)|
“

In theG.P.F. Account for 198788 at the |

te the 0,A.

the balance was shoen as R#.42,000/-
I |
|

. ‘ \
and the closing balance for 1988-83 is shown as Rs.S52y
\l “

I M

Mhen thea applicant retired in Dac:mbar,198b. his [
Il

n

tims of closing/

653/~

| |
GPF Account was closed and an amount ef R§.11,944.00ﬁuas
1
I |

released as the balance available in his G.P.F.Accouﬁt.
I [I‘l

|
I f:

balance of Rs.52,000.00 or near about the figure asﬁ
’ I |

per the GPF statement Account for the ye#r, 1988-894
r\

' |

(A-1(h) and tha payment of Rs.11,944/- is wrongly ﬁ

The spplicant submits that he has to be paid the

“
calculated and hence the tetal amount available in[ris
“
il |
G.P.F. Account was not fully released snd the balarice
, )
|

I
;
dnta.
!

amount has been kept back illegally by ‘the respend
I

Ha submits that theme is no entry madeJ&n tha.Balaéce

i
I |

Sheet at the time of clesing sach year in regsrd ﬁb the
il |

“

excess crediting in his GPF Account. He further d

I H

submits that deduction of the alleged excess amouht
il

I |
|

credited te his account and the intersst thereof @ftar
] [I‘I

and

saveral months after closing of the bélance sheeﬁ
| [I

issue of the statement on the basisof the closur# of the
' |
{

balance shest is irrsgular and illegal. He alsod
il

‘:>// ) |
4 | |
ol [k
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| | |
submits that once the balance sheet is approved, fo changs |

N 1
can be made in the balance-sheet thereaftsr. FOF this, J
| | J
he relied on Rule 15(?) of -the General Providentgrund |
| . .
(Cantral Services) Rules,1960. He also submita'éhat
| G.P.F | H
whensver there was an srror in the/statement supplied to
| ' 1
| |
him, he had reprasented to the concerned pointing out the
| | oo

errer in the said atétement. As a proof of th%} state~-

! . !
ment he produced theinapresantatian,dated 23-14{L1968 !

: \

wherein the balance in his GPf Account for the year,1966-6
|
J

was Bnouws aw u-._.__ﬁ
e

| "f

| . .
2. The applicant submitted a number af re-
! - . |

i [
prasentations tm-Raépondant Ne.1 (Annexure A-d*rtn

|

9;3(Annexur% A=9)
! : .
tm requesting them #o release the kept-back am&unt over [
| I
|

and above the amoth of Rs.11,944.00 paid to h%m at the |
. | . ; [

Raspoenddnt No.2 (An%exura A-B) and Respendant ﬁ
1 [

time of his ratiraéent. He was informed by th# impugned |

latter Ne.GP[NES/I{2/400004 datad.16--12-199ﬂ#ﬁnnaxura ﬁT11}
J !

944//~ only atg

‘ ] .
the time of his retirement and that was paid te him. Tn#

that he is entitlah for an amount of Rs.11,

details of the excess crediting in his P.F, Afcnunt for f

]

| ' ) | ‘
yarious years from 1973-74 to 1984-85 andthe interest |
| |

accrued thercon u?ta 5/89 was also infermed ﬁL him as aq(
. | . ! |

annexura to the ihpugnad let¢er. In the 1mpﬁgned lattefL
: \

%o bring te
I
dﬁy discrapaﬁcy

i ﬂ

. I
in his GPF statement supplied to him uithinﬁthrae mentﬂ

R /;
. , . . f

it wss brought to his netice that he failad

the notice of the authorities if there vas
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I
|
!
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|

Ll

from the date of receipt ef C.C.0.-9, Tharea?tﬁr alsa,

he submitted raprasentationg to Deputy Secretar%‘tn Govarn-”
ment of India. Ministry eof Persannsl, FublicGri?rancaa and ;
Pgnsion Per settling his outstanding dues. (Annjxura A=12) ”
He alse represented his case to Respendent No.1 and ”
Respondent No.3 by representatioen at Annaxure A~13, A-14 ”'
andA=15. But it is statad that thase reprasentations uant“

I

unansuerad. : “

|
3. Hence, aggrieved by ths abeve, he has filed thi%
I |
0.A., Por setting aside the impugnad letter No.GP/NES/IIZ/@UDDOA
I .'
datedl6-12-1991 issued by Respondent No.1 (Annqxura.A-11)”
| |
for a declaration that he is entitled for paymant of the ]
I |
G.P.F. balance of Rs, 52,653/- as on B-4=-1989 shown in “
|

annexure A=1(h) togethsr with the interest the}emn at 18%“
—— u ’!
4, The main contentiomsoer tme uppa.a.l-a""- v o—— |
I
| }
(1) There is neo antry in regard to the axcess’

|
credit to this Account in the balance-shaet at the tim#bﬁ

the alleged
]

as shoun in the Annexure A-1(h)are:

closing the ac munt each yesar. Deductien of
, ' I !
excess ampunt and the intersst therson after several munﬁhs

|
of the dosure of the balance sheat is irregular and illagal;

(1i) Once the balance-sheet is approwved and clo%ad.

i .
ne changa cam bs made in the balance~shaat thersaftar iq\

view of Rule 15(2) of the General Provident Fund (Central
|

Services) Rules, 1960. ﬂ
|
“
I
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|

(iii) Whenever any discrepancy came to his notice
|

1 I

in his GFF statement, he has informed the cencerned ”

[\

i |

I
accordingly and followed the extant Departmeﬁtal Rules ”
i
in this connection. N i
I
i

5. The Respondents have filed a detailed
I

8s
U
|
amount credited to his GFF Account during varisus yaaré

reply resisting the prayer. They have sholn the exce
I

I |

from 1973-74 to 84~85 in pages 3 to 6 of th reply. |
i

They do admit that as per annexure A=1{h) Qhe closingﬁ
. M- |
\

balance was shown as Rg,.52,653/- includingwﬂs,1680/~ h
I I

which was not paid at the time of final sattlement afﬂ
, 1

I H

GPF assets. But thay state that the excess amount |
ﬂ

0] |
crodited in sarlier years were not proparﬁy accountaﬁ
. “

|

1
aﬁ intarest H
| “
| 1
till theGPF smount was paid to him at thqitime of q
\ i !
|

[ i
In view of the fact that bma”final q
V

and the excess amount credited alsoc earn

ratiremanﬁ.
acceunt slip for the year i988-89 (Rnnaxﬁra A=-1(h) #aa
wrongly computad, the same was reviewsd and the exc#ss
|
amount credited during the past years a;; the inter%st
1l

a-ccrued thereon ware deducted from the”closing ba

l
MPnca
!I
of Rs.52,653/- and the remaining amount ' of Rs.11.9¥4/-
I l
l
was paid te him as his contribution to the GPF, T?ey
N |
alse submit that as per Rule 39(2) of GPF (Beggncewsarvi-
I !
ces) 1960, undr which the applicant is gnvarned.}
l
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! w

"§ubscribers should satisfy themselves as to' tha correct-
I |

|

ness of the annual statema:nt and errers sheuld be brudght
T |
w

to the notice of the Accounts Officer within three moﬁths
|

It'is thetr i
l H

from the date of receipt ef statement”
!

1 l
further submission that the applicant had failed to '
fl
1

|
point out the discrepancy as per Rule and because of |

f
that failure, the recoveries had te be ef#actad as p%r
the impugned letter dated 16=lZm=19914 !

i f“{
| [ * arr
6. BePore we analyse this issue, the tuo J
‘I
instances of excess emount credited for two years u%ich
I
I

involved recevery of maximum interest may be studisd es a
I

i |

test case to understand the issue involved. ﬂ
l !

I

I . |
7. In the year, 1977-78 an amounﬁ af Rs.8,74p/—
[ |

was Pound as excess amount posted but aTdabit te twat
|

“
oxtent dus to refundof withdrawal at Rsi243/- Por 4/77
I ‘
!

to 2/78 and the balance of advance in 2/78 was notJ
' I I

-~ i

v | |

debited to that account. That uaﬂnbttﬁd ampunt carried
t
[l I

an interest of Rs.18,348/- upte 5/89.  Hence thd %otal
I
. 1 !

amount of Rs.8,748/~ plus Rs.18,348/- was deducta$.»

[I

1 o

at the time of reconciliation while releassing the

il

I i

GPF amount te him at the timeof his rgtirement !
, !

Il |

(Para III1 at page 4 of the raply). ' w

[\

|

8. Similarly an amount of Rst,SOD/- uit?draun

R I

I

was net deducted and on that undeducted amount ﬁhtarest

|

r\

" ‘I

m 1 [I
fl

* 1
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o

e

'2/77 to 5/89 and hence it bécama necessary

—_— “__‘_ﬁ

vas alse paid from

==

to deduct an améunm of Rs.3, sg0/- plus S, 863/dfat the tim

of his retiraméntffram his GPF Account (Para }V at page

\‘RUIL___:__\

o

of the raply)q i i
q Tha above two instancas shou tﬁat excess |
fr i

Iomee

TTEr—

. /
T *andltad to his aceount for uhicﬁ alsao, int%rest
uaé paid. Though tha appIlicon.. . M / '

[ TR *hat no such?
axcess amaunt uas credited te his Provzdant Fund Accaﬁnf,

f
' ]
ne ena can eb;ect te recover the excess adount and tﬁa
if the excass amoudt f
Co +hargon/is really cradiﬂad as the
\f

Governmant cannnt ba forced te pay oaw.

: f'f' “t-~ ao licant/
than uhat is actually due te him. Thafothar i%pt ces of

i r

intere.. : [

f e

excass payment mentioned in the reply is also simidar.
|

|

The applicant has not filed any rajoindar quest1aning

the cnrractness of the above calculatlan. Theugh// he ff
! fr
'J‘

M.A.140/95 in this 0.A., praying Paﬁﬂpraduebion of tF

¢
n‘

I

v ' i I
‘ | It ; .

! ! . .
impugnad’arder at Annexurs A-11, he{ﬁas not given ¢ /af

{ ! | ;

,, I\' fff R '
i . ! ; i
\ . . ‘.’ ! ‘

in raga;d to the various dncumants;ﬁhat are to b/

"

1
An mrder was given dated 22--2--1996 to produce
/.

pay billé to verify the statement ofﬁﬂccaunt shjuhlf

f f
f

! f

recprds. On 15+-3--1996, the recarda which ufr

f f
ralevant by the respondents were produced be%,/

H
H

it
i

These records were ssen by the applicant, [
and the respondents’' counsel in tha prasenjr

official who brought those recerds from Al
' /



othar than what he has sean already and thaﬁ he will

. Rulaes. Hence 1? has to be held that the ap

_ : 8 |
| i

Though the reapan&ents' counsel submitted tha# the learned

counssl Por the ajiplicant was satisfied in rebard to the

’ .

veracity of the daduction as shown at Annexurg A-11, the

learned counsel for the applicant submitted Jhat these

are not the required records and also uanteditqzaqg cartain

h. tLow mmomeda ara wnluminous_ONS.

it was directed that the abplicant may go tojAllahabad

O0fficial wha camﬁ from Allahabad with same récarda on

16-3-1996 was ingtructed to show the avgilabﬁ?iacopds

to the applicantland his aunsel when they vﬁait_nllahabad

M mtem tbnawmailahla ramrdsi The M.EJS.

on

in this connecti?n. But on 23-~7--1996, th% qurngd counsel

[ !
"for the applicanr submi tted that he was notihnclinad to! o

to Allahabad to Lee any further record in t?is o nnaction

|

_substantiate his case on the basis of the mﬁtsrial avai

|
in the 0.A., and the reply and also on the éasif af the
! o

-

plicant has

other material other than what is already Jrailable on
i

. record and of Rule 15(2; of the G, P.F. (Ceﬁ%ral Services)

Ll

Rulas, 1960 to back him to get the relief.

lable

no

.‘ | |
({ 1b. The main ?an for the applicant to

substanéhate his case is that once the baance gheet is

Pinalised it cdnnot be re-opened even if there is an error

: |
in the balance=sheet. Far this he raliaq cn the rul

|

: | i
15(2) of the G.P F. (Central Services) RuJes,1960.

- |

of




A
A perusal of this Rules in my opinion ue&LFhat it has no nexus 1
I
te the submission ef the applicant's ceunsel a8’ abeve. The |
legrned counsel for the applicant has also not axpléhned durinq
: |

the course of the argument, hou this rule substanti&tas the W
statament that tha Account once closed cannoct be Eaﬂopaned evaq

if the debit/credit is urongly entered. It only talks about t%e

sanctiun_;BrfuEEhdréGéliuIEhIn‘Eha*pfvscrruuufxim;.w_“_ ‘____%__
: - [

relatai}ssuas. Hence reliance on this rule may not be helpful‘

ta the applicant. .

deduction of excess amount and interast thereon afﬁer several

months of the closure of the balance~sh.et is irraPular. Asl

1 have statad earlier, the Government cannot stand to lose in“

|
|
11. The spplisant's counsel further submﬂts that {
|

the transactiens which will affect the public exchequar. The%a
are so many employses in the Government andif mistakes in thaw

balance-sheet is not allowved to be corrected uhanunsticad, ‘
even after lapse of several months, theﬁavernmantwmay have |
|

to pay huge amounts which is not cnntemplatean aﬂy rule.

|
12. Theugh the applicant submits that hs has brough%
]

to the notice of the asutherities whenever discrepancies uere”

Hence, this submissien alsc has no legs to standw

there in his GPF balance Account, no discrapanciés in theGPﬂ

account statements for the instances mentioned in the impugﬁad
The aﬁly
I I
ﬁf ,|

tetter dated 16-12-1991{Annexure A=11) was produged.



- epnnacted to the erder impugned cannot be a satisf@ctery pr sof

10

LL]
s

|
l
|
. | |
ona letter produced is for the year 19%6-67 andduring that

. N

year no discrepancy is mentioned in th% impugnedla#ter.
| |

Mare production ef a decument whic isinot evan pa+9taly

for urging the & relief askad fer. E

12, In vieuw of what is stated|above, the éalculatinns
: |

' |
shoun by the respondents in the reply for paying h%m only
|

Rs.11,944/- as GPF amount availabie in| his account|cannot be

(=)

faulted. The respondants submit that| the applica?t fai;ad t

| .
follow the rule 39(2) (Defence Services)Rules,1960 as he did nhot
| :

. i
bring te their notice, if thepe was any error in the annaal

of GPF Accaunt .
statement/and hence he cannnt nou ohject if the entry in the

GPF statement is corrected. o

13. The Government Servants, most of thsé, do net

keep any recoerd for the amount craditﬁd to their GFF Account
. |
and withdrawal from that fund. Thay solely rely on tha Account

kp kept by the Govermment and strongly believe that the Cevt.

will net cheat them in maintenance of | the Accountﬂ, This
|

throus a very heavy burden on the shoulders of the Government

|
and especially the accounts department uhich mainéains the

GPF Account. They cannot pest the ¢redit and debit te the

Account machanically uitheut ascartai?ing the ceorractnass af

! B
such transaction. Even if the aubsciiber to the:GPF Account
I ‘
has net brought to thair notice any d;scrapancy in the asmextro-—
|

, tha concerned Depar tmental

statement ef Account supplied te them

. N
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LA

authoritiss cannot escape the responsibility'of reconciling
|

I X
the account periodically st the time of clesurs ef Acceunt
|

and drawing of the balance~sheet net enly for that yearq

I
but alse for the previous ysars. Theugh tq;s will threu
‘ |

a little mere burden emx on the staff, thiswburden_pann#t
. l
I 1

be shirked in view eof the reliarice placed on them by N
I
I

the Prevident Fund subscriberas. Beducting a huga-' |

amount at the time of final settlement throus the .

|
subscriber to wilderness as his plans to settls his. |

I Q™M »
affairs on the basis ef his calculation gai? au:;L Ha*ca.
the Department should caution ths subscriqu in raggrdw
to the balance amount in his Account much in advance ”
after doing the remnci liation periadically as | H
indicated abeve te enable the subacriber tg plan his J
post-retirament period suitably. [ |

14, in this case, the applicant was not ?

| L

informed at any time betueen 1973 and 1989 in regard Fa
| |

the excess credit to his GPF Account uhen”tha-amnunt”

|
|
was paid to him as GPF amount was much lodar than whglt
o
|

he had expected and shoun as balance of Rs,52,653/- qn
[
| |
his account sven in the statem.nt of Account for 1988-89

(Annexure A-1{h) the applicant sheuld have bsen ﬂpsa%.
|

The respondsnts are fully respensible for not maintaﬁning

I
the acccunt properly and their failure en this agcod%t

4
|

| i
cannot be condoned lightly . But the Government al%a
1

o




: 12 :
I ’
|

I ‘r
cannat be penalised te bear the full burden for the |
fl

takemreliaf
[1

which uil%

has te be extended to the applicant hersin
N !
f

also act as a lesson to the respendents to dischargeq

!
f
!r

their duties diligently. In view of the above,
kkwkd»btlf$wtb¢w“:“k”ﬁﬁ¢%%ﬁﬁ~*’

I Pael the total interest ef all the items shoun. r
I

Hance smmqs

arrers committed by the staff.

the impugned lstter dated 16--12--1991 should be

gan that tﬁb interest

I
‘1

reduced by 25%. This uoul?ﬁ

shown in the impugned letter to be dadﬂcted from .
N i
f

his GPF is only to the extent of 75% of the total|
| S

| !

|

intarsst.
| !
and that should be paid to the applicant within ﬂ'
Il J
[I

The 25% interest has to be;emissione%

| . ;
three months from the date ef racsiptfpf this Urd?r.
Tl

i'f
i

As the staff concerned failed to nete the discrepancy
!
g lat

1
I3

in the account right from 1973-74, they cannot b
i
- f
off lightly. In erder to ensure that such castl&/grave
i i

mistakes do net recur in futura, libgrty is givéb to
I

. i
the respondents to realiss this amount new paidﬂta the
n 158

- I

applicant over and above Rs.11,944/¢ from thoseﬁ
‘ |

!

officials who failed in preperly reénciling th% GPF A/c
I ";
i ﬁ
1
15. In the result, the applicant sﬁEul% he -
%
I

1 |
i

paid 25% of the total intorest shagn as having bean
| \’ s
rl

of the applicant

‘ ! .

deducted Prom his GPF Account in tﬁa impugned@l&ttar
| ﬁ

dated 16--12--1991 in addition to 'the amsunt;pf

‘ f

[

. ! J
i)//”’ ; h
o [f ;

!
i



[
|
|

: 13 r

. . | B
Rs.11,944/~ alreadyfpaid to him ui#hin three m;}ths from
the;data of receipt Lf a copy of th{s Order. %heras-
pondents are at Iib%rty tarealise#his axtra arqunt to
be paid to the abplicant in pursua%ca af the aﬁrvet.,
directien from tbusL officials eit#ar individu%lly or

J ' {

collectively who f%ilad in propat#y rqq:nd.liﬁg the
GPF Account g¢f tha;applicant pani¢%ically at rﬁgular

| |
o [,
| { -

intervals. f r
S |
] .
16.. The 0.A., is ordered accardiﬁgly.

| . l
F ’ i

No costs. : | | | I
f ~ I
l! | F -[f
{ (R., RANGARAJAN)/
{ ﬁENBER(A) i
'} :' I
| | I
| . ”
oaTe: Y Juiy, 1996, f /
éronaunced in np#n Court. %
| ‘ ! J
f | !
! ’ [(f ‘
| |
f ll : [(
! L H

- sss. | | |

|
| |
| . ' 1
After tha Judgmant ua# dictated and typed,
' ' |
I S |
the learned couhsel Por the apﬁlicant Mr. ﬁLSurya-
: !
narayana, submitted some more points as adﬁitional
written arguments at about 4-U%P.N.. today”(30-?41996%

|

The submissions made by the 1a§rnad counsel as above

were considsered,




S
1_

| V
| |
t the provisﬂon of
i

The first submission is tha

.(c.s)nulesd1gao

| - - |
sub-rule (2) of Rule 15 of the G.P.T

% cannot
- |
be ‘deduction from the Provident Funb S5lip igay%? as per

1 ! I
Thishas alreadywbsen considerad in
, |

is to be observed, and if this isobserved, ther

Ansexure A=-1(h)}.
I

para 10 of this judgment. Hencs, ﬁn nead to ga furthar

i I [
into this submissﬁon. l o H
1 I |

& |
The learndd counsel for t?a applicant!

|

| ,
that the necessary records i.e., Pay Bills at?ﬁ, for

submits

. - I
verificstion uere not shoun. He ﬂtates that qﬁen if he
1 1 . |

had visitedAllahabad, he will not’gatAthusa P%y Bills
!

| |
for verification, ;Ha alsc submite that the ré@pondenta
‘ I

b

have not produced hha G.P.F. Schaéules received from the

I
Pay disbursing auﬁhority and if ¢
he would have shown that the impugnadorder is

| - |
was asked to go' to Allahabaqrand the

raspondents were instructed to sﬁon him the gvailablé

1

Uhen ha

records, the applhcant did not g
i ' |
lahabad uill”he inaffec

now presume that[his visit to Al

as nacessary racﬁrds will not b

+

This point was aiso cangideredih’para 9 aboﬁf and for

! I
raasons stated above, no inferaﬁce can be d#kun.
' |

The applicant also reliﬁs on para 3#0? Gavysrn=

i
ment of India's decis on No.8 under Ryle 12
!

Rules publishad at page 125 of Fhaudri’s cu%pilatian
|

|
hose have ba%n produced

qrincorract.

{
6 to Allahabﬁd. He can#

. |
e'available Qt Allahabad.

Mof GPF(C.SJ

Voo
. ' W !

—_—

at

ive

|
|
|




~ of the Civil Service Regulations Volume IV to stats that ’

9]

r 18

"no interest will be charged on the temporary advances

granted under the Gensral or Contributory Pravident Fund.’ ’

He also ralies on the decision No.9 of Gevernment of India

under the same rule to allow his 0.A. It is not undsrstood

from the above in regard to the nature of advances granted 7

to him and ths recovery schedule., Had he filed a rajoinderf

on sach and svery item of deduction shoun in the impugnaed ’

letter dated 6=-12--199% (Annexure ~-11)}with details, the case
could have bean consi.erad in the light of the rejoinder. {
As he has not Piled any rejoinder and even ths present

written statemant alsc does not elucidate his céntention

.f

no definite findings can be drawn on this cantamtian.{"

1f the applicant is having the necessary racordHin this

connection, he may separataly approach the respondents by [

filing a representation to provide him nacsssarﬁ ralief
|

by way of reduction in the interest to be recovered, if [

|
admissible. Considering all these points only a directi&n

‘ ‘ P

was given to pay him back 25% of thetotal intersst as haviTg

peen deducted as per the impugned let:er in addition to the

amount of Rs.11,944/- alreasy paid to him. vaiau of tha

foregoing, there is no need to consider the direction alreLdy

‘given. R.RANGARAJAN,

¢r Maember (A) " ﬁwﬁﬁﬁ_}rfé'
Date: 5 July, 1996. 'D“/‘WZ'”“ gl)_
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0.A,177/95.
'
Cepy to:-
1. The Joint Contreller, Defence Accounts(Funds), Meerut
Cantt, U.P.
2.' The Ccontroller General, Defence Acceunts, West Block«5,
R.K.Puram, New Delhi.
Weitare, tUnion GY>¥XX.De/tt. of Pensions and Pensioners
Ashok road, New Delhi,
5. One copy to sri, V.Bhimanna, Addl, CGSC, CAT, Hyd.
6. One copy to Library, CAT, Hyd.
7. One spare coOpy.

Rsm/-
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FIITTED A=D INTERIN DIRICTIONS IS3Y=ID

SITH DIRECTIONS

DISHIS3END _
DISNISSTD AS W ITUDRAER
BRDER=D/RE3TCTED

__MO-TRDER AS TO COSTS.
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